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CENTRAL ADMINISTRATIVE TRIBUriAL, rKlNCIPAL EENCr;

OA Mo.1779/2000

I'lovv Do 1 h 1 j this 5thi day oi March, 2uu i

Hon' ble ohri M.P, Sinyii, MsHriD6r!,A;

II-

Prof . M.Asarwa1 a
1 1R-/ 1 5 Greater Kai 1 ash I, Now Dellii

(By Dr. Surat Singh, Advocate)

versus

Union of India, through
1  . Sac retary

M/POi-sonnel , Publ ic Grievances a
Pensions, North Diock, Nevv Delhi

2. Eeiretary
M/:-ieavy Industries a Public Enterprises
Udycg Bhavan, New Delhi

3. Sac rotary (Expenditure)
Mirhstry of Finance

North Block, New Delhi .. Rcspontencs

(By Shri Kohar Singh, Advocate}

ORDER

By t'le present OA, the applicant ses'\3 d i reel i one

to the respondents to grant him notional promotkr. •

the rank of Secretary and revise the pensionary bsrcri -

accordi ng1y.

2. The applicant joinod service of ITS on 13.3.1931 ,

his services were taken over for Industrial Managomert

Pool (IMP) in October, 1 959 and he retired fr>_.o"i vo. :-virc

on 23.2.1934 on attaining superannuation. His pens isr

was fixed on the old 1958 IMP scale of Rs.fSrc. :-ie

clatiiS that pension admissible in tlio rani-, of Additional

Secretary at 505S o" tiie minimum of the scale as p:r 5 0";

Fay Sommission is Rs. 1 1 ,200/-- whereas he is being giver

a  pension of Rs.8200 per month. Ho places reliiincG on

trie internal note of the Joint Secretary, Ministry of

F"r!anc^c; dated 17.5,99 recommending his case "or pOj

r'er i s i cn/rev i ew from back date and claims that this was
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Personnel . He further claims that though his case v%.a.e
recommended by R-1 to R-2, no acuion ..na.S bSSn t'ClKSll

' <3. i ci r i u b̂hat is how he is before this Tribunal sesKing

the above re 1 lets

Respondents have reo loueu ofiS OA. ihere contsntior

1 s that app 1 1 carit's pension has been revised in terms or

DM dated 17.12.93 and on the analogy that pension or ai i

pensioners i rrespeo u i v<= their daue gi ie>-. i !

ihal 1 not be less than 50% of the rninirnurn pay oi une

■~svised scale of pay inLrouUce-:U  VTJ . 5= . 1
j  4 n c \- r-.
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revise suo~rnoLfO uf ie s^^ci is oi { (tj lu

the applicant and grant. ni
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on the subject

rn higner pension agaii i.-M.

. They also contend thau tne rio^c:
r
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)  is only a proposal/suggestion

L.n«

dated 17.5.39 ..supra

ot entitle him to have any iegai riynL
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the matter as it is beyond the rscomrnendations or uh.e
c A- u nay L'Oijiiii I ss 1 ".-if! Neither JS, M/Pi nance nor JSs. Per j
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)n making author i uy in th ici i ^:;-gai u, f iS a.pp i i Ooii I '

t-. ^ -c ^ ^was g 1 ven tne Dener it o i i iw u : o? it-t i i nr; y t i wt i o

as per 4th and 5th Pay Commissions as provioeo Hi

existing rules/in s t r u c bio n s.
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and perused tiie recorus

) . It is evident from the pleadings available before Rit
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Rs.3500-4000 and his basic pay was rixou
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.2250-2500 attachsd to

sUDSLCiri 1-- i 'V c pu® u vj i)f IMP Grade II held by him. e>O V •

U, , . ». ,1 / r- .:2.
Resolution dated 31.1.77 passea oy M/rinance, iwr wa®

wound up on 31.3.77, when the applicant was working as
n -r ir i'u 1 essor in InQian Insbitute ot Mi-tnayeiuen t. ,

on doputation. Vi'hen majority
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respondents, i find that the note dated 17.0.93 relied
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(admissible to the rank of Joint Secretary in Governmerit

revised c o r r e s p o Pi d i Pi g seal© u i

indiaj and thius his pension was rightly stepped upuc
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